
     

  

      

       

         
 

    
 

      
  

    
  

    
    

  
   

   
    

    
 

      

       
        

      
       

   
   

  

           

        

    

     
   

   

  

            

        



       

        

           

       

          

        

       

         

           

              

     

         

          

         

          

          

       

            

     

          

     

         

        

        

        

        

       



       

   

         

       

        

      

        

         

         

          

         

          

 

           

       

        

        

   

            

            

              

        

        

         

 

            

       

           



            

            

            

             

            

             

       

             

                

         

             

         

            

            

             

             

           

        

             

           

          

         

            

          

          

      



          

         

        

           

            

         

          

           

             

          

       

            

        

             

      

             

       

            

           

              

           

         

          

              

          

             

           



            

         

           

           

             

               

              

          

  

              

           

   

             

         

         

        

           

            

           

            

             

        

          

     



l8' That the Counsel for the Appricant company submits that there are no

Secured creditors in the Applicant company, therefore the question of

sending notices to the secured creditors does not arise. The counsel for the

Applicant further submits that since the Scheme is an arrangement and

amalgamation between the Appricant company and their respective

shareholders only, a meeting of the Equity Shareholders is proposed to be

held in accordance with the provisions of section z3o (r) (b) of the

companies Act, 2013. This bench hereby directs the Applicant company to

issue notice to the Unsecured creditors of the Applicant company as on 3l

December 2016 with a direction that they may submit their representations,

if any, to the Tribunal and copy of such representations shall simultaneousry

be served upon the Applicant Company.

19. The Applicant to file an affidavit of service in the Registry proving dispatcrr

of the notices upon the Equity Shareholders, the Unsecured creditors, the

Regulatory Authorities as stated in clause 17 above and do report to this

Tribunal that the direction regarding the issue of notice have been durv

complied with.

V. Nallasenapathy, Member (Technical)
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1;
M. K. Shrawat , Member (Judiciil)
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